1. General Manager,

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFPAL BENCH

T O.A. No. 19985 of 1997
dow Delhi, dated this the i3th  August, 1998
HMON BLE MR. S.R. ADIGE, VICE CHATRMAN (A}
shri Chanan Singh,
S/0 Shri Alla Singh,
R{o Flat No. 145, Pocket A3,

Sector-+8, Rohini, ,
Delhl. ) Ve s APPLICANT

{By Advecates Shri V.K. Rao )

Versus

Northern Rallway, Ba}*oda'House3
New Delhi~110001.

z, The Diyl,'§ailway Manager,

rAmbala Cantt, .

Ampbala, / T cv .. RESPONDENTS
(By Advocate: Shri R.L. Dhawan) '

BY HON'BLE MR, SR, ADIGE. VICE CHAIRMAN (A

. _ . . ‘ P
Applicant seeks a direction to resﬁondenﬂ%

to pay him the dues listed in Ann. A to the O0.A.

These duss claimed by applicant cover & period

from 1961 to 30.4.85, and include 16 items.

7, I have heard applicant’s counsel Shri Rao

and respondents’ counsel Shril Dhawan.

~

3. Applicant had earlier filed O0.A. No.

557/9% regarding nonwpaymént of retiral and other '

Cdues which was disposed of by order dated €.5.26.

Thereupon he filed C.P. No. 752/96 alleging

contumacious non-compliance of those dirsctions, .
~which was ‘disposed of by order dated 3.2.%7. That

order records the submissions made by applicant's

counsel that. all the applicant’s dues had_ been
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paid to him,nd the only dues which remained to

'be paid was-14 days leave encashments That CePo

was disposed of with the directien that if

applibant made a representation to respondents

| in regard to the aforementioned duesvrelating to

leave encashment,respondents were to take a

decision on the same and inform the applicant)

. and if respondents wsre satisfied that the

amounat was due they uwers to relsase ths same

to applicanﬁ within three wssks of receipt of his

representat isn. Nothing has been shoun to me
to suggest that the aforesaid order dated 32497

has not becoms finalé ,

4. : Raspondents have taken a decision in

this regard and informed apblieant vide latter of
June,1997 (Annexure=-R2) that no amount was due to his
favour on account of leave encashmente Mlthough

this OA was filed on 27.8'@W, the aforssaid 1atter
shetyaeall
has not besn dﬁpé;-aliy impugned &

5. In view of applicént's counsal own
statement rocorded by the Banch in its order datad
342497 in C.PeNCe252/96 arising out of OA No.557/95,
that applicant had recaived all duss, and the only
due which remained was 14 days leave encashmaut,

in regard to which rBSpondents have already apprised

. applicant of the pesition vide letter of June,q997

_Ognnexure-ﬁz))uhich statemsnt at no stage has been

repudiated, it is clear that the claims now advenced

in the OR are not tenablad

6+ ' The OA is dismisssds No costs ¢
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{ SeR.ADIG
VICE CHAIRMAN(A),
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